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Date of Pronouncement : | 30-09-2025

ORDER

PER VIKRAM SINGH YADAV, A.M :

These are two appeals filed by the assessee against the respective
order(s) of the Learned Commissioner of Income Tax (Appeals)-National
Faceless Appeal Centre (NFAC), Delhi [Ld.CIT(A)’], dated 17-12-2024,
pertaining to Assessment Years (AYs.) 2012-13 and 2013-14 respectively.

2. None appeared on behalf of the assessee nor was any adjournment
application filed. From perusal of the record, it is noted that the matter in
both the appeals have been adjourned from time to time and notices have

been duly served on the assessee and inspite of that, there is no
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compliance on the part of the assessee. It was accordingly decided that no
useful purpose would be served in adjourning these matters any further

and to decide the same based on material available on record.

3. At the outset, it is noted that both these appeals have been dismissed
by the Ld.CIT(A) in limine on account of delay in filing of the appeals. In
this regard, the assessee has challenged the said action of the Ld.CIT(A) as
part of its grounds of appeal and has submitted that before dismissing the
appeals, no opportunity has been provided by the Ld.CIT(A) to the
assessee. It was accordingly prayed that both the matters may be remitted
to the file(s) of the Ld.CIT(A) to allow the necessary opportunity to
represent its case and file necessary submissions/documentation in
support of its prayer for condonation of delay of the appeals as well as on

the merits of the case.

4. The Ld. DR has been heard, who has not raised any specific objection
where the matters in both the appeals are remitted to the file(s) of the

Ld.CIT(A).

S. After hearing the Ld.DR and perusing the material available on record,
we find that the appeals in both the cases have been dismissed by the
Ld.CIT(A) on account of delay in filing the appeals. As per the Ld.CIT(A),
the assessee has not filed formal petition(s), seeking condonation of delay
along with affidavit(s) and supporting documentary evidences
demonstrating sufficient cause for the delay in filing the appeals and
thereafter, basis the material available on record, the Ld.CIT(A) has
proceeded and dismissed both the appeals in limine. It is noted that
though the assessee has stated the reasons for delay in filing the appeals

as part of Form-35, however, it is also noted that no separate petition has
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been filed, seeking condonation of delay along with affidavit and
supporting documentation, demonstrating reasonable cause for the delay.
It is equally relevant to note that before dismissing the appeals, the
Ld.CIT(A) has not issued any specific show cause to the assessee. We,
therefore, find that the assessee deserves one more opportunity wherein
the assessee can explain the reasons for condonation of delay along with
supporting documentary evidences to the satisfaction of the Ld.CIT(A).
We, therefore, set aside both the appeals to the file of the Ld.CIT(A) to
decide the same afresh along with condonation of delay, after allowing

reasonable opportunity to the assessee.

6. In the result, both the appeals filed by the assessee are allowed for

statistical purposes.

Order pronounced in the open court on 30-09-2025

Sd/- Sd/-
[RAHUL CHAUDHARY] [VIKRAM SINGH YADAV]
JUDICIAL MEMBER ACCOUNTANT MEMBER

Mumbai,
Dated: 30-09-2025
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Copy to :
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